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This appeal has been filed by M/s Welspun India Limited against order of 

Commissioner (Appeals) dismissing their appeal on the ground of limitation.  

The Commissioner (Appeals) has not condoned the delay of 6 days in filing 

appeal before Commissioner (Appeals) on the ground that no application was 

filed before him. It is noticed in the appeal filed by the appellant that the 

reason given is that the employee who was supposed to travel to Ahmadabad 

to submit the appeal in time could not do so and had to send it through 

registered post AD.  Hence, there was delay.  It seems the appeal was sent on 

the last day i.e. 18.04.2012 by registered post AD.  We find that the appellant 

has been able to show reasonable cause for condonation of delay, the delay in 

filing appeal before the Commissioner (Appeals) is condoned.  Since the 

Comissioner (Appeals) has not dealt with the merits of the case, the matter is 

remanded to the Commissioner (Appeals) for passing order on merits. 
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